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& .- . Cotton - -Mills - Limited;
and the: Order dated the
21st March, 1874 of the
Central " Government

-. thereon. -

- (b) Report under section 21

48) (b) of the said Act”

in the case of M/s. Lutas-
TVS Limited, Madras
and the Order dated the

28th March, 1874 of the
Central Goverr.ment
thereon.,

(ii) Two Statements (Hindi
and English versions)
explaining the reasons
for not laying the Hindi
versions of the above Re-
ports and Orders of the

Government thereon
simultaneously. [Pluced
in Library. See No. LT-
6790-91/74].

PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND TWENTIETy REPORT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to present
the Hundred and Twentietn Report of
the Public Accounts Committee on
paragraph relating to Financial Re-
sults and Earnings of the Railways
included in the Report of the Com-
ptroller and Auditor General of India
for the year 1971-72--Union Govern=
ment (Railways).

SHRI R. R. SHARMA
Please call me, Sir.

MR. SPEAKER: T am not bound
to do so. God helpl........

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Please do not take
it t hesrt.

3HRI B G MAVALAVKAR
(A.hmedabad)‘, May I rise .on a peint
of om:?

m spmm Thm is nothing

(Banda):
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SHRI P. G. MAVALANKAR: We
are discussing just now notices under
rile 377. Of course, you are right
when you say that you have to select
only a few out of many Usually
notices are given...

MR. SPEAKER: This was.a pend-
ing one, and, therefore, I have allow-
ed him, '

SHRI P. G. MAVALANKAR: Let
me complete my submissions. When.
you were abroad, Sir last week, the-
Deputy-Speaker who was in the Chair
assured us that some matters relat-
ing to Gujarat need not now be taken
necessarily as continuing métters be-
cause they had nothing to do with the
dissolution of the Assembly or the
going of the Government out of
power. There are some serious mat--
ters to which we could like to invite
your attention. But we find that
some hon. Members with your permis-
sion or withmt your permission go on
having a > of time, and we are
compelled to listen fo o1l that un-
authorised talk. But may I sumbit..

MR. SPEAKER: Will he please
listen to me before he submits? Shri
Limaye had raised some time back
a guestion-on the issue of the Presi-
dential election..

SHRI P. G. MAVALANKAR: On
that very point I was going to talk.

MR. SPEAKER: Let him listen
to me first. He had asked the hon.
Minister to make a statement. He
met me this morning; the hon. Minis-
ter has not come out with a state-
ment, He wants to emphasise that
this is an emergent matter over which
the hon. Minister should come for-
ward with a statement. So, I told.
him that he vould raise this matter
and tell the hon. Minister about ‘it
and ask him why he not coming for-
ward with a statement. That is what
he is being nllowed ior

SHRI P. G MAVALANKAR B3
am not challenging your decision at
all. Wotuld you not permit us zq-



